
DISTRICT MAGISTRATE, PRAYAGRAJ 

To, E-Mail 
The Registrar, 
The National Green Tribunal 

Principal Bench, 

New Delhi 

E-Mail:- judicial-ngt@gov.in 

Ref.No. : G00 85 6/NGT/OA Nes S4/2024 Date: s[09/2024 

Subject:Submission of response report on behalf of U.P. Pollution Control 

Board in compliance of direction issued by Hon’ble National Green 

Tribunal in Original Application No. 557/2024 News Item titled 

"Prayagraj UT 4 Wee Ted H WT GT waa Whe + Gl aw 
afaaa ea ox wt Pear ot dant’ appearing in Amar Ujala dated 

13.04.2024 in order dt. 21.05.2024 . 

Sir, 

With reference to the subject mentioned above, this is to inform you that in 

compliance of order issued on dated 21.05.2024 by Hon’ble National Green 

Tribunal in Original Application No. 557/2024 News Item titled "Prayagraj 4441 ¥ 

WAR Te h WA GT Woe Woe AA aH aw ahaha waa wR Al faa wT 
dani” appearing in Amar Ujala dated 13.04.2024, the compliance report is 

submitted for your kind perusal and necessary action please. 

Encl:-As Above. 

Your's Sjncerely 

(Navneet ingh Chahal) 
District Magistrate, 

Prayagraj
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mo sa eka after, ag feceit art aitovo do 557//2024 News Item titled 
"Prayagraj TT 4 Tea ye } wer sat dawa Wwe A a aww arifad 
wart oF At Peay at dant” appearing in Amar Ujala dated 13.04.2024 # feaia 21. 
05.2024 Ot TRG oneer & arqurert 4 ferenen, warn & arate sy den oh 
00804 /3i10Yo 40 557 /2024 / Taosiodio / 24-25, feaia 23.08.2024 & Err alsa aia 
uiafa at Rare | , 

m0 wsila eta after, ad fees 4 atfera aitovo *o 5567/2024 News Item titled 
"Prayagrai GT A Tee wet S He sat Yao wee TH ot awe ahaa aA Ww A 
fraser Ht Gant" appearing in Amar Ujala dated 13.04.2024 4 fesie 21.05.2024 a arrest wIRa fear 
Tar 8, rad Fea air frraq & 

"we 3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping 
Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is supplied to the 
houses but with the decrease in the water level of Yamuna River, there is a possibility that the pumping station will also 
not get enough water. Due to mining, river water is running towards Naini. Due to this, a decrease in the water level was 
recorded towards Karelabagh, due to which there is a possibility that the pumping station will not get sufficient water. 

4, The news item alleges that the water crisis has deepened with the groundwater level going down in summer. 
Complaints about low pressure and dirty water coming into the taps have increased due to the water supply being 
affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due to malfunction in 
the tube well, falling water level and power cut, there is problem of drinking water supply in the localities like South 
Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna etc. 

5. The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974; Sand 

Mining Guidelines, 2016 and the Environment Protection Act, 1986. 

6. The news item raises substantial issue relating to compliance of the environmental norms and implementation 
of the provisions of scheduled enactment. 

7. Power of the Tribunal to take up the matter suo-motu has been recognized by the Hon’ble Supreme Court in 
the matter of “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 SCC Online SC 897. 

8. Hence, we implead the following as respondents in the matter; 
(i). Member Secretary, Central Pollution Control Board, its, Parivesh Bhawan, East Arjun Nagar, Delhi-110032. 
(ii). Member Secretary, Uttar Pradesh Pollution Control Board, Building No. RC — 12 V, Vibhuti Khand, Gomit 

Nagar, Lucknow -226010. 
(iii). District Magistrate, Prayagraj, District Magistrate Office, Collectorate, Prayagraj —- 211002. 
9. Let notice be issued to the above respondents for filing their response at least one week before the next date 

of hearing. 
10. List on 06.09.2024.” 

mo wie eka are, ag facet grt sioyo Ho 557//2024 News Item titled "Prayagraj 
aT FY were vet & We wT tao Woe WH ot ap afta aaa we At Paar at 
aay’ appearing in Amar Ujala dated 13.04.2024 4 feaia 21.05.2024 a URa ares @ aquest F 
frontier, yarre & aralaa so dea vf 00804 /sioyo “0 557 / 2024 / Aosiodlo / 24—25, 
fesia 23.08.2024 @ ERI O EN wea wa eg Ufa alea at we (Mer h—-01) | aia ata 
% frafertad afeeert arta fet wa &— 

Hedin, Wetha, TX FTA, WAPI | 
ws UM ator! /ar Pree, TART | 
St Gira HAR, Vern Tatar afar, Gowo wes AAT aS, TAPTRTTT | 
aft wa vinx ed, sesicifere, womh oer ferret vouo, BS, WAPI | 

Alo VAovfodio ert wa sneer feat 21.05.2024 @ arqaremt 4 ferenfent, warn grr 
aa aia wat & weed err fee 30.08.2024 ar wercia Perr fear war) fterr S wag 
Prafead dea vert A ond 

waea fram, var wR PATA, WaPRTo aR wart aa fra aa & safe 

aaa # apr ad S a ge WY atex UPR eer afte fer wea 8) Stora 

Be by 
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ne mms Ts BENS gp Me a A 
| 

> geo da Fo-04 F BANA Te HRS ATT 3-4 Hex TEU eA GS GR sraeaH 
W-aex eT ORY BG WA a ae S ore afer wa ey ae Ad S aa GS 
VAMP Sal wag TH Ste we, wel ad) GH Wet ER geH a 40 4 B A oT 
WT B Sae geo ta We o4 4 dO writs Gees ed S A Ta eR OM 
W was wey A ut St socern att vert | 

> am wet fT, gouo ert yua & Rafi og we chp WH Tex erdReq Ys WIS 
& ae 8 aR frm, vara Sa A wafer ware fear ora, ford qo ER F 
Gun Bt Ua | 

> ap ad @ ad ge we wits arora VW dex sea aa & faaRa fem 4 a ce 

W vecRa a Mad waa veer a fafa wa 8 difeha wt os at GAA 
fart grt aged Gar dort @ ager Puta asa o ager dt waa ore far 
urd, fore fo ef qex geew F Oe Wren Vea a eT 

are a sad Roe age sacar vd afr aravrn oral og Hea FI 

ON Bo) pg] 22% eae 40) 8144 

ved) GAR) (ra are Bri) ) 
i WET oer, GM Peer 

qo ae fart Bouo wEN dary ats, wat fear, were fart, “Te 
BOWO WIS, WARTS Yar Tar fers, warren 

20'S .2y 

Gubal 

Remaat 
weet fear 

ant Fa 
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SETI, ~) 

forenfeant, WarRTst 

wails : (00 904 /aioxo =o 557 / 2024 / TAOsNOeIO / 24—25 feria : R3]09] HRY 

orate Sg 

mo wela eRa afew, as fect grt aovo Ho 557 /2024 News Item titled "Prayagraj FN 4A 
UTE FEA H He aa tara dHe A a aw afta waa wy aft faa a1 cant” appering in 
Amar Ujala dated 13.04.2024 4 festa 21.05.2024 @ area uRa fea war 8 (wramufa Wa)! Alo 
sew ert Ra sea & BAA sist Paaq z — 

" .ae2. The matter relates to the decrease in water level due to heat and uncontrolled sand mining on the 
bank of Yamuna in Prayagraj (Uttar Pradesh), As per the article, with the rising temperature, the water level in 

Yamuna is going down, increasing the possibility of a water crisis. 

3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping 

Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is supplied 

to the houses but with the decrease in the water level of Yamuna River, there is a possibility that the pumping 

station will also not get enough water. Due to mining, river water is running towards Naini. Due to this, a decrease 

in the water level was recorded towards Karelabagh, due to which there is a possibility that the pumping station 

will not get sufficient water. 

4, The news item alleges that the water crisis has deepened with the groundwater level going down in 
summer. Complaints about low pressure and dirty water coming into the taps have increased due to the water 

supply being affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due 

to malfunction in the tube well, falling water level and power cut, there is problem of drinking water supply in the 

localities like South Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna etc. 

5. The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974; Sand 

Mining Guidelines, 2016 and the Environment Protection Act, 1986....." 

mo aia grr ua sad snes H waey ufeaa, vouo wey fda als ufctarel Wem—o2 vd 
fret afeRee, warns uftardl tea—-03 wa Fs cer Regia Rated ao after F wwe ware yd ofia 
fea ura &1 Ao afew grt URaA wat ares } aque 4 vows ol aia eg faq dA or ASA 
fear wa & :— 

Femdda Gel—oa, ae FTE, War | 
was Vr stort /um fee, warns 
al Pe BAR, Wer wala sitraam, sono west faa ars, VARTA | 

4. a via ix Ueda, segiciferc, x74 wet fAHrT Govo, GIS, WATT | 
aaa & wi weed or fefra fea ore @ fe wea cH HT Ula we sea 03 fea F arex 

FASTER ot VIeTe Gwar Baad He | 

\U 
(rafia fie cect) 

FART oe 

youo ud feaia : Salat | <3 
vrefat:—Prafakad a qaet vd staan orfaret eg vita — 

4. aOR forenrert GIR), TAPS | 
2. asia aftrent, souo weer fraser tS, WaPTRTT | 
3, waa & Waest ot aqarernes | 

By
 
N
v
!
 

E://Sunll PA//Order Dm Sir

50



PSTime: 

Photograph of Raw Water Intake Well No.2, Karelabagh Pumping Station, Prayagraj
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ati 225, 41 5904 A 
ongitude: 81. 8197229 

evationy, 103.745 m— 

Photograph of Raw Water Intake Well No.4, Karelabagh Pumping Station, +, Heavaatil
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QeIiFay -% 

olethel fINT, TAR FTA, WaPo 

GB \ GAG, TIPTTT | 
. wy GRATE: 9415125023 

—— 

Ny See 

$4 agoflo— allahabadjalkalvibhag@ rediffmail.com 

wan: .977.Q.. /Ao0 / HoPORAo / 2024-25 festa: -30).0.B.)...2024 

Alo Taowflodio Wey 

afeanrasaa / Fecayet 

Ga 4, 
aaa arferare, 
ovo ugET faa ats, 
Wars | 

fasa—an usta eRa affexo, ag fecei gt siovo 40 5572024 News Item titled "Prayagraj 
ap A Wee Fed G UT aa Gao Woe HH at ap ahaa Gar a A Paar 
al dant” appering in Amar Ujala dated 13.04.2024 4 feat 21.05.2024 of WRa ares @ 
aquest 4 aren ota oe om area A 

Feed, 

ora oad fesse sy Ta We Gi 00785 / VAosfloglo / Hoyo 0 557 /2024 / 24-15, 
fae 20.08.2024 oT Uae cA GT He Ht] Var VA H ERI Alo VAoullocio BS slovo Ao 
567 /2024 A URa sneer feats 21.05.2024 & were A sa Hales GY Basa sen wel WA 
e| ame va ¥ Alo VAoufodio art TRA sree fern 21.05.2024 & BATA se HT fread 
Seog far was — 

"4.2. The matter relates to the decrease in water level due to heat and uncontrolled sand mining on the 
bank of Yamuna in Prayagraj (Uttar Pradesh). As per the article, with the rising temperature, the water level in 
Yamuna is going down, increasing the possibility of a water crisis. 

3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping 
Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is 
supplied to the houses but with the decrease in the water level of Yamuna River, there is a possibility that the 
pumping station will also not get enough water. Due to mining, river water is running towards Naini. Due to this, 
a decrease in the water level was recorded towards Karelabagh, due to which there is a possibility that the 
pumping station will not get sufficient water. 

4, The news item alleges that the water crisis has deepened with the groundwater level going down in 

summer. Complaints about low pressure and dirty water coming into the taps have increased due to the water 
supply being affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due 

to malfunction in the tube well, falling water level and power cut, there is problem of drinking water supply in the 
localities like South Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna ete. 

5, The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974: 
Sand Mining Guidelines, 2016 and the Environment Protection Act, 1986....." 

Mo TAovilodio erat wR seer feaie 21.05.2024 & wet A amen Fraaq &- 
1. Weel fT, FPR ATR PTA, WERT ERT wart ATR PTA aa & arenfa a 

ae FEcet UAN-HeH, SATAN, Wes, UR, Feds, qawra, Sri or wel 
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ap Aa) @ foray Y arex oft year wenfla fora war 2) garam ¥ wnfta seas 
or faa freraq & 

oftronta sex wat at deans emer Rarer aftr eee werar)— 
HOUO geHda Bean wy al stat vd BeM 

1. 3H Ie HO 1 _ 450 vaotio, 2 aT Ura frrareiter 
2. gem Ie io 2 _ 250 Vaotlo, 2 771 Ue fharsiter 
3. FH Ie 0 3 _ 270 Vaotto, 3 am oem fhariia 
4. StH daao4a — 270 vaotio, 4 am ue farsi 

oat wy al Wea 11 AT 

aroart BY AAA Ael G et wT uf | ara |eRtamt arexw Fret wave (qAa—-135 
TWAoYeOSI0) F of TTA Ga SF) |elart 4 Vi aex H Petre og Peafeaa sada woiita vd 
water & — 

@). Wefeit ca wt aAa-o2 aaa 
(i) 105 4l0 x 70 lo x 5.4 Alo = 39690 Baier 

(ii) so4lo x 75 40 x 54 Ao = 32400 Uaaiex 

(a). feee aie Rfts Dfact fikeex) 
(i) 45 fAferaa oftex ufafea = 10 3s 

(ii) 30 Faferaa chez ufafea — 03 a3 

(iii) 60 fAaferas cer uiefeq 08 as 

2. orararnt 4 waft ge det WAM 01, 02 Va 04 WY Tat AIA Og VePiex wafta & a 
adam 4 farsi vel 8) sco da Ge 03 we veilex waft ae SI 

3. arora Rad sea da Y Wars: Ws wy H VisHY ATT 100 SB 110 YAoVaoTIo 
W aex |ertart Rert aex Here wre Foy foot ora 81 | H eg A aya adh 
@ Ga ER Fed GS GRA ATT 70 S 80 VHovToslo W—aexr Wala dex fev 
wave H uy far ora S| 

4. Ae—-se, 2024 GB 22 Ay, 2024 aH Grove Raat sad ani U sew da Vu oF 
segodiotio gertart wy far oT vet at! feria 23 Ag, 2024 Sl AAAI Act GI Vel ER 
wea Vd sacle Weert ug V AM aA GS GR sew Ja TeT 03 w Te afeiad 41 
vaotto aaa & 04 sree aaa wh aeay VS seca da A wy fa TT xet a, 
TRA UT wt sea da Wer os S WA wild wow eR |eNlam Metre wee 
AST TT Vel a | SH Jot WU 01 VG 02 AAA Aal F Wet WAR Stele UMA TT S 
4a aa aA @ oro wy a dae feaiw 19.06.2024 W ae el TA al Sat ert 
sen Jat WeT 01 vd 02 a farsi fed GA eg we H My 41 Vaotlo asa w 02 
gee waaiaa wy feaia 20.06.2024 wT rverfta far war) weaker Ga wifta eA H 
aaa ort wr gerrart Ret segodiotio 4 wy fear GMT wE fea wa!) gH Ia 
Wen 04 oT wR Uey aa GS Wa ER A eh G ORT WA eM 4 oe WARN Ae 
ore | 
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Bef 

a I beié B2 Bippio 
chablie pd pikbla [eb IAW ‘Lbb| AL ‘Likb) bobin ‘(Of) iWspiyle Yuuatelie Y 

| Palk 
B2 (2ibpic cbpabiic pd pilbbYs | InabipK “(pbb) beb} BIN OKOR ‘hie bab 

| Dah Be (ippie 

| DaJK felbbks DI |b LOIAbIbK ‘bbb| Abb ‘pbl2h bePiie Abb “L 

—yRIQK 

oO 
“i 

playa 
tk 

|2 Das B2 Bibpih cpablic bhlle pA felbclepie shite Lpalle BEA 
| e820 [op [Drebhe | [bth b b&lh Liab |b Ah 

pl ABA BIN Bib @ bSlh biabis Dbjia & ph & pO lnk We as PWS | 12 12a 
lie Bib B 7 Ob Ph bed aba bin lb [pb J2in ‘pil HIS SP Sipe! [bP Abalbi tld 

@ Ob ® [bb Adib» bElh blab DbADIe lh Yb YP bth B2 bac balls ADIb—I 
hablo Ini © b12 Ab Ab P-E bth B ADA IN bbb bk pO-Ok be es 

|b UN IpipSh adib 

JA PD be LOjBIA Dbjiies 2 ph bac beh adib—lA b Bre bolft cb) Dun La AlbK BS 
B lebinl “B Ibd Lin Ipc) bifpIIIK I> bile HOM) Iehe}h DBI bo|iioh @ LDkky 
habit b [pb ALJ ® bibSh arib—1A bv €0 PA Z0 ‘10 Ob Wh was b Bx inih 1} 

—: 2 plish pejiety Ba bine 
 Ipwh Ah blin [2 BPbfe abMoln I> [pb Ibfp & Bak bolf IB Qjkjb albEippiha 

— DUBE prajiojtenty 
Be indpiabj @ IpPAHHA Ah Blin [2 dh ADS BDbfe Aba bin lm \pb Ibfp &b Box talh 9 

Ife Uplie [abe 
Ipabh Bib b Lebtlh aDdIp PO PA ZO ‘10 Laks bp Hud | ie ible Link kb Olpoj2dh2s 

Lippi (p ipl Ap Dajiigh hth Pb DPAbiIe lal © BB Bib B bBlh 
IBD ABA Jin [cb [Db fel ob €0 Is bp bab boo & Bak tif 20% ph bbl SG _ 
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BA AVA -y 

HATE —TaNTS | 

Ga 4, 
aaa aftrerd, 
Bouo wean Paar ars, 
Dar RTS | 

Tate— 32) /yoRofowo—Aio / woshodio / war / PAH, ATT Ay 2024 

fasa:—ano wsfra eRe srftreer, ag feel grt sioyo Ho 557 /2024 News Item titled "Prayagraj 
WT A UR Ged O MT sa Yao Uae TH Hf aww ahaa Gra wy A Paar 
@t dan’ appering in Amar Ujala dated 13.04.2024 4 feta 21.05.2024 wt wiRa aes @ 
aruredt FY area HT PITT | 

Aeley, 

gua sagan fava sm oa Gea oft 00785 / wAosilocdlo / sioyo 0 557 /2024 / 24-15, 
FeAis 20.08.2024 GI G4 WE He HT Hee He, raw aay G Alo VAouiodio Er sloyo Ao 
557 /2024 4 ORa sree feria 21.05.2024 & GT 4 TH Ta ER GS VT A Yo Tel 
TH S| Var S wes A angel sara Gerad & fe vouo yw Tet fort ERI ye ER SG 
ana eg waren ¥ arora Rea vao Woo Gide waar 4 asgrarH Kee (Hirer) wifta 
fea Tae) sad wea a af 2023 F Ware 4 thoitiex a Viet 1602 Aex fact sev 
cae (MBGL) of dat a¥ 2024 & Wi-ArMee 4 dotex oT VfSt 17.30 1 vad Me & aq 
arora #4, warRra F AF 2023 & ada ay 2024 F 1.28 Alex dex cadet Yer ze! 
BRIGTTAR sean Bere AIT S| 

3 
Ravi & cp 

bly gett 
Groundwarw Depsraniai
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WAIL -5 

Government of India 
Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), UTTAR PRADESH) 

E
N
V
I
R
O
N
M
E
N
T
A
L
 

C
L
E
A
R
A
N
C
E
 

The Proprietor 

SHREE RAVI SHANKAR SHUKLA 

Saraykaji Kadan Urf Miyapur Line Bazar district Jaunpur U.P -222001 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 
under the provision of EIA Notification 2006-regarding 

~. 

o 

= > | SirMadam, 
yo 3 ; This is in reference to your application for Environmental Clearance (EC) 
3 i in respect of project submitted to_the SEIAA vide proposal number 
2 > SIA/UP/MIN/422460/2023 dated 17-Mar-20237)The particulars of the environmental 
s 8 clearance granted to the project.are as.below... * “5. 
S SI om “ " “ig ms 

= 1. EC ldentificationNo. |” : EC23B001UP192568 

AS) i 2. File No. ~ 7712-6038 

T ff = 3. Project Type «New. 
UY) =x es 4. Category le Fy ah Wn “8 (a 

Wi of w 5. Project/Activity including  ;~ 1(a) Mining of minerals 
S ws Schedule No. % \Ai<6<e jf a 

o c 6. Name of Project ‘2. ™ River bed ordinary sand mining having 
b= > : 

2 Oo “E> 5. lease area’ 8.00 ha (19.76 acre) along 
oY z € oe, ...fiver-Yamuna in Khand No. 16 at Village — 
ef 5 = “Gy. Madauka; Meerakpur, Mahewa Patti 

QO x ~'= (West), Tehsil- Karchhana, District- 
a gs Allahabad, U. P. of Shree Ravi Shankar 

& a Shukla, 

Viy 7. Name of Company/Organization SHREE RAVI SHANKAR SHUKLA 

% 2 | 8. Location of Project UTTAR PRADESH 
o 3 5 N/A QB 9. TOR Date 

0 > 
< g The project details along with terms and conditions are appended herewith from page 
CS no 2 onwards. 

QO 
we 

(e-signed) 
Ajay Kumar Sharma 
Member Secreta 

SEIAA - (UTTAR PRADESH) 
Date: 09/10/2023 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 

This is a computer generated cover page. 

EC Identification No, - EC23B001UP192568 File No.- 7712-6038 Date of Issue EC - 09/10/2023 Page 1 of 11
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kee State Level Environment Impact Assessment Authority, Uttar Pradesh 

I! I Directorate of Environment, U.P, 
i" i Vineet Khand-1, Gomi Nagar, Luckrow- 226010 
a 4 E-Mail- doeupliadglyshao,.com, selaaup yahoo.com 
— Phang no- 0527-70541 

Reference- MoEFCC Proposal no SIA/UP/MIN/4227460/2023 & SEIAA, U.P File no-7712-6033 

LI 
Ea ld SL * al Cle: é aq ar bed ordina along river Yamun 

Khand No, 16 at Village —M ka, Meerakpur, Mahewa Patti (West), Tehsil- Karchhana, District- 

Allahabad, U. P., (Leased area 8.00 ha (19.76 acre}. 

aE, = all 

Dear Sir, 

This is with reference to your application / letter dated 14-12-2020, 24-12-2020, 04-02-2021, 

04-03-2071, 17-03-2023, 28-03-2023, 16-08-2023 above mentioned subject. The matter was 

considered by 774™ SEAC in meeting held an 17-08-2023 and 756"" SEIAA in meeting held on 13-09- 

2023. 

A presentation was made by the project proponent along with thelr consultant M/s 

Paramarsh Servicing Environment and Development to SEAC on 17-08-2023. 

Project Details Informed by the Project Proponent and their Consultant 

The project proponent, through the documents and presentation gave following details 

about their project — 

| The environmental clearance is sought for proposed river bed ordinary sand mining along river 

Yamuna in Khand No. 16 at Village — Madauka, Meerakpur, Mahewa Patti (West), Tehsil- 

Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre). 

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. .- 

13/Parya/SEAC/6038/2019, dated 06/04/2021, 

3. The Public Hearing was organized on 20/10/2021 at Tehsil — Karchhana, District - Prayagraj, Uttar 

Pradesh. Final ELA Report was submitted by the Project Proponent on 17/03/2023.. 

4. Salient features of the project as submitted by the project proponent: 

Name of Proponert Ravi Shankar Shukla 

$/o Shri Parmanand Shukla 

Ry'o-Saraykaji Kadan urf Miyapur 

Line Bazar, District = Jaunpur U.P. 

—
 

2. | Full correspondence address of R'o-Saraykaji Kadan urf Miyapur 

praponent and mobile no. Line Bazar, District —Jaunpur UP. 

Moabile Na.- 

E mail ID - ravisandald@gmail.caom 

3. | Name of Project Environmental Clearance of proposed river bed 

ordinary sanc mining having lease area £.00 ha (19.76 

acre) along river Yamuna in Khand No. 16 at Village = 

Madauka, Meerakpur, Mahewa Patti (West), Tehsil- 

Karchhana, District- Prayagraj, U. P. of Shree Ravi 

Shankar Shukla. 

4, Project Location (Plot. Khasra/Gata Khand No, 16 

No.) 

5. | Name of River | Yamuna 
6. | Name of Village Madauka, Meerakpur, Mahewa Path (West) 

EC Wenticaton No.- PG2SRB001UP1S2568 FieNo.- 7712-6038 Dale of Issue EC - 0a" 2023 Page 2 of 11
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Tehsil Karchhana 

Prayagra| 

. 

8. = District 

4 Name of Minor Mineral "river bed Sand/marrum mining" 

10. Sanctioned Lease Area {in Ha.) 8.0 na 

11. Max. & Min mRL within lease area Highest mRL -80.00 mRL 

Lowest mRL- 74.00 mRL 

12.) Pillar Coordinates (Verified by DMO} Point Latitude NW | Longitude E 

A 25° 24,614" #1°49,506' 

B 25° 24.720! #1°49,417 

Cc 25° 24.831’ 81°45.576' 

0 | 25° 24,718" | 81°49,663’ 

13. Total Geological Reserves 1,627,528 m: 

14. Total Mineable Reserve 92,973 m* 

15.) Total Proposed Production 3,25,405 m- up to 30/11/2026 
16.) Proposed Production ‘year (as per 

Lol] 

92,973 m?/annum (as per SMO, Prayagral letter and 

modified mine plan) 

17. Sanctioned Period of Mine lease Lease Period up to 30/11/7026 

Plan Period up te 30/11/2076 

18., Praductian of mine/day 344 m*/day 

19, Method of Mining Opencast semi-mechanized 

20. No. of workers 41 

21. Type of Land Govet./Non Forest Land 

22.) Depth of Mining 2.0m (Maximum 

23. Nearest metalled road from site 0.30 km 

24. Water Requirement PURPOSE 

Drinking - 0.41 KLD 

Suppression of dust - 3,60 KLD 

Plantation - 0,16 KLD 

Others (if any] - 0.00 KLD 

Total ~4.50 KLD 

25. Name of OC! Accredited Consultant 

| | _ with QCI Na and period of validity. 

26. Any litigation pending against the 
project or land in any court 

Paramarsh Servicing Environment and development 

NABET/EIA/2124 RA 0224, Valid til! -O1 May 2024 

No 

27. Details of 500 m Cluster Certificate 

verified by Mining Officer 

Letter No — 3473 /Khanij2022 - 23, dated - 

27/03/2023 

28. Details of Lease Area in approved 

DSR 

Serial no. 16, Page no. 56 

29.) Project Cost 90.00 Lacs 

30.) Proposed CER cost 1.80 lacs 

31. Length and breacth of Haul Road Length — 0.30 km, Breadth —6.00 m 

| 32) No. of Trees to be Planted 160 

EC Identification Mo. - EC23B001UP 192508 

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will 

not intersect the ground water table at any point of time. 

6 This project does not attract any of the general conditions applicable on mining projects 

specified in ElA Notification 14/09/7006, 

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in 

eco-fragile zone such as habitat of any wild fauna. 

& There is no litigation pending in any court regarding this project. 

File Mo. - 7712-6038 Date of lssue EC - 09/1 02023 Page 3 of 11 
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9. The project proposal falls under category—1[a) of EIA Notification, 2006 (as amended), 

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) 

held on 17-08-2023 the State Level Environment Impact Assessment Authority (SEIA44) in its Meeting 

held 13-09-2023 and decided to grant the Environmental Clearance to the tithe project for collection 

of 92,973 m*/annum for lease area of 8.0 ha subject to effective implementation of the following 

General Conditions and specific conditions:- 

1 «This environmental clearance is subject to allotment of mining lease in favour of project 

proponent by District Administration/Mining Department. 

ra Forest clearance shall be taken by the proponent as necessary under law. 

Any change in mining area, khasra numbers, entailing capacity addition with change in process 

and or mining technology, modernization and scope of working shall again require prior 

Environmental Clearance as per the provisions of EIA Notification, 2006 [as amended). 

4. Precise mining area will be jointly demarcated at site by project proponent and officials of 

Mining Revenue department prior to starting of mining operations, Such site plan, duly verified 

by competent authority along-with copy of the Environmental Clearance letter will be 

displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SELAA 

within a period of 02 months. 

= 

5. Mining and loading shall be done only within day hours’ time. 

6 No mining shall be carried out in the safety zone of any bridge and/or embankment, 

7, = It shall be ensured that standards related to ambient air quality/effluent as prescribed by the 
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust 

contral majors should be applied to take-care of dust generated during mining operation. 

Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

8. All necessary statutory clearances shall be obtained before start of mining operations. If this 

condition is violated, the clearance shall be automatically deemed to have been cancelled. 

5. Parking of vehicles should not be made on public places. 

1. No tree-felling will be done in the leased area, except only with the permission of Forest 

Department. 

li. No wildlife habitat will be infringed. 

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying 

soil characteristics of the river bed ‘basin, where mining is carried out. 

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, 

velocity and flaw pattern of the river water significantly. 

i. ot shall be ensured that there is no fauna dependant on the river bed or areas close to mining 

for its nesting. A report on the same, vetted by the competent authority shall be submitted to 

the RO, PCB and SELAA within 02 months. 

15. Primary survey of flora and fawna shall be carried out and data shall be submitted to the RO, 

PCB and SELAA within six months. 

16. Hydro-geological study shall be carried out by a reputed organization/institute within six 

months and establish that mining in the said area will not adversely affect the ground water 

regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case 

adverse impact is observed /anticipated, mining shall not be carried out. 

17. Adequate protection against dust and other environmental pollution due to mining shall be 

made so that the habitations (if any) clase by the lease area are not adversely affected. The 

Status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and 

this activity should be completed before the start of sand mining. 

if. Need-based assessment for the nearby villapes shall be conducted to study economic 

measures which can help in improving the quality of life of economically weaker section of 

EC Identification No. - EC23B001UP192568 Fie Mo.- 7712-60238 Date of lssue EC - 081 Oe023 Page 4of 11
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19. 

20. 

31. 

43, 

society. Income generating projects/tools such as development of fodder farm, fruit bearing 

orchards, vocational training ete. can form a part of such program me. The project proponent 

shall provide separate budget for community development activities and incame generating 

programmes, 

Green cover development shall be carried out following CPCB guidelines including selection of 

plant species and in consultation with the local DFO/Horticulture Officer. 

Separate stack piles shall be maintained for excavated tap sail, if any, and the top soil should 

be utilized for green cover,tree plantation. 

Dispensary facilities for first-aid shall be provided at site. 

An Environmental Audit should be annually carried out during the aperational phase and 

submitted to the SEIAA. 

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. 

The project proponent will extend full cooperation to the District Mining Officer by furnishing 

the requisite data/information/monitoring reports. In case of any violations of stipulated 

conditions the District Mining Officer will report to SELAA. 

The project proponent shall submit six monthly reports on the status of compliance of the 

stipulated environmental clearance conditions including results of monitored data (both in 

hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the 

State Pollution Control Board by ist June and ist December every year. 

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 

Parisad/ Municipal Corporation and Urban Local Body. 

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or 

other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust. 
Waste water, from temporary habitation campus be properly collected & treated before 

discharging into water bodies the treated effluent should conform to the standards prescribed 

by MoEF/CPCB. 

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B, 

Special Measures shall be adopted to protect the nearby settlements from the impacts of 

mining activities. Maintenance of Village roads through which transportation of minor minerals 

is to be undertaken, shall be carried-aut by the project proponent regularly at his own 

EXPENSes. 

hleasure for prevention & control of soil erosion and management of silt shall be undertaken. 

Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or 

other suitable material. 

Under corporate social responsibility a sum of 5% of the total project cost or total income 

whichever is higher is to be earmarked for total lease period. Its budget is to be separately 
maintained. CER component shall be prepared based on need of local habitant. Income 

generating measures which can help in upliftment of poor section of society, consistent with 

the traditional skills af the people shall be identified. The programme can include activities 

such as development of fodder farm, fruit bearing orchards, free distribution of smokeless 

Chula etc. 

Possibility for adopting nearest three villages shall be explored and details of civic amenities 

such as roads, drinking water etc proposed to be provided at the project proponent’s expenses 

shall be submitted within 02 months from the date of issuance of Environment Clearance. 

The funds earmarked for environmental protection measures should be kept in separate 

account and should mot be diverted for other purpose, Year wise expenditure should be 

reported to the Integrated Regional Office, MoEFECC, Gol, Lucknow, SEIAA, U.P and UPPCB. 

Action plan with respect to suggestion/improvement and recommendations made and agreed 

during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer 

of UPPCB and SEIAA within 02 months. 

EC Identification No. - EC23B001UP192568 Fie Mo.- 7712-60238 Date of lssue EC - 081 Oe023 Page Sof 11
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35. 

af, 

3%. 

41. 

a2. 

4, 

5. 

48. 

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 

1972 fram the competent authority, if applicable to this project. 

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 

observations so made, if turtle nesting is observed, necessary safeguard measures shall be 

taken in consultation with the State Wildlife Department. For the purpose, awareness shall be 

created amongst the workers about the nesting sites so that such sites, if any, are identifiec by 

the workers during operations of the mine for taking required safepuard measures. In this 

regards the safety notified zone should be left so that the habitat/mesting area is undisturbed, 

The project proponent shall undertake adequate safeguard measures during extraction of river 

bec material and ensure that due to this activity the hydro geological regime of the 

surrounding area shall not be affected. 

The project proponent shall obtain necessary prior permission of the competent Authorities far 

withdrawal of requisite quantity of water (surface water and groundwater), required for the 

project. 

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation 

with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and 

grease in the river from the vehicles used for transportation. 

Vehicular emissions shall be kept uncer contral and regularly monitored. The vehicles carrying 

the mineral shall not be overloaded. 

Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe 

drinking water, medical health care, creche etc, (MOoEF circular Dated : 22-09-2008 regarding 

stipulation of condition to improve the living conditions of canstruction labour at site). 
Personnel working in dusty areas should wear protective respiratory devices and they should 

also be provided with adequate training and information on safety and health aspects. 

Occupational health surveillance program of the workers should be undertaken periodically to 

observe any contractions due to exposure to dust and take corrective measures, if needed. 

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 

Parishad’ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom 

suggestions! representations, if any, were received while processing the proposal. The 

clearance letter shall also be put on the website of the Company by the proponent. 

The environmental statement for each financial year ending 31st March in Form-V as is 

mandated to be submitted by the project proponent to the concerned State Pollution Control 

Board as prescribed under the Environment (Protection) Rules, 1986, as amended 

subsequently, shall also be put on the website of the company along with the status of 

compliance of environmental clearance conditions and shall also be sent ta the Integrated 
Regional Office, MoEF&CC, Gol, Lucknow by e-mail. 

The green cover development/tree plantation is to be cone in an area equivalent to 20% of the 

total leased area either on river bank or along road side [Avenue Plantation). 

Debris from the river bed will be collected and stored at secured place and may be utilized for 

strengthen the embankment. 

Safety measures to be taken for the safety of the people working at the mine lease area should 

be given, which would also include measure for treatment of bite of poisonous reptile/insect 

like snake. 

Periodical and Annual medical checkup of workers a5 per Mines Act and they should be 

covered under ESI as per rule, 

Specific Conditions: 

1. Validity period of this EC is up to 30.11.2026 for 92,973 m? per year or co-terminus with the 

validity of current mine plan or current lease period whichever is earlier After this period the EC 

will become null and void. 

EC Identification No. - EC23B001UP192568 Fie Mo.- 7712-60238 Date of lssue EC - 081 Oe023 Page 6 of 11
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2. Directions/suggestions given during public hearing and commitment made by the project 

proponent should be strictly: complied. 

3. Acertificate from Forest Department shall be obtained that no forest land is involved in mining 

or asa route and if forest land is involved the project proponent shall obtain forest clearance and 

permission of Central and State Government a5 per the provisions of Forest (conservation) Act, 

1920 anc submit before the start of work. 

4. The mining lease holders shall, after ceasing mining operations, undertake re-prassing the mining 

area and any other area which may have been disturbed due to their mining activities and 

restore the land to a condition which is fit for growth of fodder, flora fauna ete, 

5. lf the proposed project is situated in notified area of ground water extraction, where creation of 

new wells for ground water extraction is not allowed, requirement of fresh water shall be met 

from alternate water saurces other than ground water or legally valid source and permission 

from the competent authority shall be obtained to use it. 

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 

ha of lease area. Im this case, PP should prepare a plan, duly approved either by Forest 

Department or Horticulture Department or district plantation committee, for planting at least 

8,000 plants, either on government land ar community land, within a periphery of 5 km from the 

boundary of the lease area along with provision for maintenance for 5 years. Survival of plants 

should not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise 

it will be treated as violation of EC concition. 

7. In consultation with District Environment Authority or an Authority nominated by concerned 

DM, project proponent will prepared a conservation and management plan for rejuvenation and 

Management of water bodies having total surface area of more than 40 ha. Funds for the same 
will be kept in a separate bank account and six monthly compliance status will be presented by 

project proponent before the nominated authority in the District. 

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district 

administration, before releasing the security deposit ta Project Proponent will ensure that 

Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be 

reported to UPSPCB for appropriate legal action and recovery of compensation. 

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a 

competent authority, has ta be necessarily accompanied with status of compliance of EC 

conditions duly certified by IRO, MoEFCC, Gal, Lucknow. 

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP ta 

carry aut regional EIA-EMP report including carrying capacity of environmental components to 

assess the capacity to further bear the pollution load for such areas within a period of 1 year and 

submit the same to SEIAA, WP for evaluation. 
11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required 

number of CASOMS in district within a period of one year and submit geo-referenced map of 

these stations along with data. Details of existing CAAOMS, if any, be submitted within a period 

of three months. 

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the 

district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling 

air pollution in the district especially in mining areas. 

13. lf the air quality deteriorates due to mining, then District Administration & Directorate of Mining 

should ensure that mining be stopped immediately. Adequate measures be taken for restoring 

air quality and mining should commence only when air quality attains the prescribed standards. 

14. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed 

institution for subsequent years in compliance of Hon'ble NGT orders. The quantity mentioned in 

Lol or quantity mentioned in replenishment study, whichever is less, would be maximum 

quantity which project praponent may extract. It will be ensured by District Administration and 

Geology and Mining Department. 
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15. 

16. 

17. 

18, 

149. 

41. 

NOC from Irrigation Department’ Concerning Authority regarding river bed mining to be 

obtained before start af mining activity. 

Project proponent has committed to plant 1000 number of trees/hectare. The project 

proponent/consultant if desires may approach to concerned District Forest Authority to plant 

1000 trees/ha on a land available to the Forest Department. The project proponent will deposit 

the required amount for this entire plantation work (including its maintenance and security) to 

the Forest Department. 

The project proponent shall install solar light in their site office. 

During the submission of 6 monthly compliance reports, the project proponent should make sure 

that the periodically taken site photographs should also be annexed along with the compliance 

report. 

Preference should be given to indigenous local species as per the consultation of the local cistrict 

Forest Officer. 

. Link Road from the quarry site to the main road shall be constructed as an all-weather road with 

blacktopping and maintained by the project proponent. 

. Vehicular emissions should be kept under contral and regularly monitored. Suitable measures 

shall be taken for proper maintenance of vehicles used ina quarry operation and transportation. 

. The project proponent should explore the possibilities of rainwater harvesting. 

Agreement! Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road. 

. Latest technology (water sprinklers! tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement. 

_As per the proposed olan, plantation with area specific plant species, number of plants to be 
planted and report of green belt development to be submitted ta the concerning department 

. Water requirément details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 

. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined 

without affecting the geo-hydrology of the River. 

.The Environmental clearance will be co-terminus with the mining lease period/mining plan 

whichever is less. 

At the time of operation, project proponent will comply with all the guidelines issued by 

Government of India/State Govt. District Administration related to Covid-19. 

. Environment management in according to environmental status and impact of the project. 

. During the schoo! opening and closing time transportation of minerals will be restricted. 

. Selection of plants for green belt should be on the basis of pollution removal index. Project 

proponent should ensure survival of tree saplings. Mortality should be replaced from time to 
time. 

. Mo mining activity should be carried out in-stream channel as per 5SMM6, 2016, 

. Pakkamotorable haul road to be maintained by the project proponent. 

_A separate Environmental Management Cell with suitable qualified personne! shall be set-up 

under the control of a Senior Executive, who will report directly ta the Head of the Organization. 

. Permission from the competent authority regarding evacuation route should be taken. 

.One month monitoring report of the area for air quality, water quality, Noise level. Besides flora 

& fauna should be examined twice a week and be submitted within 45 days for a record. 

. Provision for cylinder to workers should be made for cooking. 

. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department 

applicable norms and standard fixed by the Government. 

. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of 

the road. Width of the haul road shall be more than 6 meter. 

Indipenous plants should be planted according tao CPCB suidelinas and in consultatian with local 

Divisional Forest Officer. 

EC Identification No. - EC23B001UP192568 Fie Mo.- 7712-60238 Date of lssue EC - 081 Oe023 Page 8 of 11

64



4g. 

49, 

0, 

51. 

52. 

53 

55. 

a7, 

56. 

59, 

. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 

by a QCI-NABET accredited consultant, and the District Mines Officer. 

. Provision for two toilets and hand pumps should be made at mining site. 

. Drinking water for workers would be provided by tankers. 

. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1-2 ft) as per 

sustainable sand mining management guidelines 2016. 

. A buffer/safe zone shall be maintained fram the habitation as per mining puidelines. 

. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent 

and the details of the various heads of expenditure ta be submitted as per the guidelines 

provided in the recent CER notification Mo. 22-65/2017-1A.1I dated 01/05/2018. 

Health,‘Insurance card, Medical claim, regular health check-up camps, facilities shall be provided 

to the regular/temporary/Contractual or any base workers. Capy of receipt shall be produced to 

the Directorate of Environment along with the compliance report. 

Measure for conservation of water through rainwater harvesting and cleaning and maintenance 

of natural surface water bodies of the nearby areas may be considered as one of the activity in 

CER. 

The excavated mining material should be carried and transported in such a way that no 

obstruction ta the free flow of water takes place. Suitable measure should be taken and details 

to be provided to concern Department. 

Submit annual replenishment report certified by an authorized agency. In case the 

replenishment is lower than the approved rate of production, then the mining activity / 

production levels shall be decreased / stopped accordingly till the replenishment is completed, 

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of 
National park/ Sanctuary prior permission of statuary committee of National board for wild life 

under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement 

of work. 

lf in future this lease area becomes part of cluster of equal to or more than 05 ha. then 

additianal conditions based on the ElA shall be imposed. The lease holder shall mandatorily 

follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate 

related to cluster provided by the competent authority is found false or incorrect then punitive 

actions as per law shall be initiated against the authority issuing the cluster certificate. 

. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National 

Board Wild Lite (NBWIL] even if the eco-sensitive zone is nat earmarked. 

To avoid ponding effect and adverse environmental conditions for sand mining in area, 

progressive mining should be done as per sustainable sand mining management guidelines 2016. 

In case it has been found that the E.C. obtained by providing incorrect information, submitting 
that the distance between the two adjoining mines is greater than 5O0O0mt. and area is less than 

05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area 

equal or more than OS ha, the £.C issued will stand revoked. 

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 

by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis 

for midterm review of conditions of Environmental Clearance. 

The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy 

machine such as excavator, scooper etc. should not be employed for mining purpose. No 

drilling,‘blasting should be involved at any stage. 

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width 

which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of 

river bank. The mining is confined to extraction of sand/moram from the river bank only. 

. The project proponent shall undertake adequate safeguard measures during extraction of river 

bank material and ansure that due to this activity the hydro-geological regime of the surrounding 

area shall not be affected. 
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61. 

62. 

63. 

65. 

66. 

BY, 

68. 

69. 

70. 

ree 

Fa. 

7a. 

74, 

75. 

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease 

conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine 

lease |e. the distance from the bank of river to be left un-worked (Non mining area), distance 

from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon 

S@aS0n. 

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, 

the provision thereof shall be strictly followed. 

The project proponent will provide personal protective equipment (PPE) 25 required, also provid 

adequate training and information on safety and health aspects, Periodical medical examination 

of the workers engaged in the project shall be carriéd out and records maintained. For the 

purpose, schedule of health examination of the workers should be drawn and followed 

accordingly. 

. The critical parameters such as PM10, PM2.5, $02 and NOx in the ambient air within the impact 

fone shall be monitored periodically. Further, quality of discharged water if any shall also be 

monitored [(TDS, 00, pH, Fecal Coliform and Total Suspended Solids (TS5)]. 

Effective safepuard measures, such as regular water sprinkling shall be carried out in critical 

areas prone to air pollution and having high levels of particulate matter such as loading and 

unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul 

roads. 

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed 

by the Central Pollution Contral Boare in this regard. 

The extended mining scheme will be submitted by the proponent before expiry of present 

mining plan. 
Four ambient air quality-monitoring stations should be established in the core zone as well as in 

the buffer zane for monitoring PM10, PM2.5, 502 and NOx. Location of the statians should be 

decided based on the meteorological data, topographical features and environmentally and 

ecologically sensitive targets and frequency of monitoring should be undertaken in consultation 

with the State Pollution Control Boarc. 

Common road for transportation of mineral is to be maintained collectively. Total cost will be 

shared,'worked out on the basis of lease area among users. 

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours 

engaged for the project work. 

Solid waste material viz., putkha pouchs, plastic bags, glasses etc. to be generated during project 

activity will be separately storage in bins and managed as per Solid Waste Management rules. 

Natural/customary paths used by villagers should not be obstructed at any time by the activities 

proposed under the project. 
Digital processing of the entire lease area in the district using remote sensing technique should 

be done regularly ance in three years for monitoring the change of river course by Directorate of 

Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and 

report be submitted to Integrated Regional Office, MoEFRCC, Gol, Lucknow, SEI4A, U.P. and 

UIFPCB, 

The project authorities shall advertise at least in two local newspapers widely circulated, one of 

which shall be in the vernacular language of the locality concerned, within 7 days of the issue of 

the clearance letter informing that the project has been accorded environmental clearance and a 

copy of the clearance letter is available with the State Pollution Control Board and also at web 

site af the SEIAA at htto:/www.seiaaup.in and a copy of the same shall be forwarded to the 

Integrated Regional Office, MoEFA&CC, Gol, Lucknow, CPCB, State PCB. 

The MoEFZCC/SEISA or any other competent authority may alter/modify the above conditions 

or stipulate any further condition in the interest of environment protection. 
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76. Concealing factual data or submission of false/fabricated data and failure to comply with any of 

the conditions mentioned above may result in withdrawal of this clearance and attract action 

under the provisions of Environment (Protection) Act, 1986. 

77, Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 

preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 

Appellate Authority Act, 1997. 
78. Waste water from potable use be collected and reused for sprinkling. 

79. 4 width of not less than 50 meter or 10% width of river can be restricted for mining activities 

from river bank. A condition can be imposed that mining will be done from river activities fram 

river bank. 

You shall also ensure that the proposed site is not a part of any no-development zone as 

required/prescribed/identitied under law. In case of violation, this permission shall automatically 

deem to be cancelled. Also, in the event of any dispute on ownership or jand use of the proposed 

site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, 

the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their 

amendments and rules made there under and also any other orders passed by the Hon'ble Courts of 

Law relating to the subject matter, 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. 

The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions stipulated 

are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional 

environmental conditions ar modify the existing ones, if necessary. 

This is to request you ta take further necessary action in matter as per provisions of Gazette 

Notification No. 5.0. 1533/E) dated 14/09/2006, as amended and send regular compliance reports to 

the authority as prescribed in the aforesaid notification. 

Copy, through email, for information and necessary action to — 

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, 

Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com) 

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 

3rd Floor, Prithvi-Block, (Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 

(email — sudheer.ch@gov.in) 

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, 

Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H", Aliganj, Lucknow — 

226020 (email — rocz,|ko-mef@nic.in) 
4, District Magistrate, Allahabad. 

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, 

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email —ms@uppcb.com) 

6. Copy to Web Master for uploading on PARIVESH Portal. 

7. Copy for Guard File, 

(Ajay Kumar Sharma) 

Member Secretary, SEIAA 

signature Vege Verified ® 
Digitally signe Kumar 
Sharma 
Member Sect 

er Date: 10/32023F23-11 PM 
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el ThH—06 

GPSTime: 30-08-2024 13:07 ~ 
ote: 0 A No.557/2024,News Item 

Photograph taken during inspection near ordinary sand mine area of M/s Ravi Shankar Shukla, Khand No. 16, 

Village-Madauka, Meerakpur, Mahewa Patti Paschim, Tehsil-Karchana, District-Prayagraj in River Yamuna
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- Mesada-y 
UPPCE — 

Yam Uttar Pradesh Pollution Control Board 

RNP Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppceb.in, Website: www.uppcb.com 

194597/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRA YAGRAJ/2023 Date: 17/11/2023 

To, 

M/s 

RAVI SHANKAR SHUKLA 

MADAUKA, MEERAKPUR, MAHEWA PATTI PASCHIM, Application Id- 
KARCHANA, PRAYAGRAJ 23136775 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to RAVI SHANKAR SHUKLA located at MADAUKA, MEERAKPUR, 

MAHEWA PATTI PASCHIM, KARCHANA, PRAYAGRAJ. subject to the provisions of the Water 

Act, Air Act and the orders that may be made further and subject to following terms and conditions :- 

1. This CCA RAVI SHANKAR SHUKLA granted for the period from 17/11/2023 to 31/12/2027 and 

valid for manufacturing of following products. 

S  |Product Quantity Unit 
No 

] Ordinary Sand 92973 Cubic Meters/Year 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :- 

(i) The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point 

Domestic 1.0 kId Septic Tank soak pit 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 
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{v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards. 

5 No. Parameters Standards 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 

i) The applicant shall use following fuel and install a comprehensive control system consisting of control 

equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

5 No. Air Type of fuel} Stack no Control Height of 
Pollution Device Stack 
Source 

1 Dust Particulate Water 
emission Matter sprinkling 
during system and 
manual Green Belt for 
mining, controlling dust 

transportati emission 
on and 

loading/un! 
oading of 
Ordinary 
sand. 

Emmission Quality Standards 

5 Na, Stack no Parameters Standards 

1 Particulate Matter Ambient Air 
standard as per 
E(P) Act 1986 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately 

(ii) The unit will not use any type of restacted fuel. 

1) Noise from the D.G, Sct and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industroial | Commercial | Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day | Night} Day | Night) Day | Night) Day | Night 

_| Time | Time | Time | Time | Time | Time | Time | Time 
15 70 65 55 35 45 50 | 40 

4, Essential documents to be submitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-¥ of Environment (Protection) Rules, 1986. 

(ti) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules, 

7. In compliance to the GO T011/81-7-2021-09 (Wro/2016 dated.13.10.2021 issued by Department of 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-hitp:www_upecp.in/TrainingSession.aspx tor ensuring timely compliance of 

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30) days from the date of issuance of this certificate. In case of non- 

compliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

1. The applicant shall get analysed the samples of effluent‘emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc, must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

&. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 

10. In case of any damage to the agnculture productivity, human habitation ete. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 

point or emission point 

12. The Board reserves the nght to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary.
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Specific Conditions:- 

1. This consent is valid for production capacity of Ordinary Sand-92,973 Cu meter/Year by opencast and 

semi mechanized mining in 8.00 Hectare Lease area Khand No. 16 at Village — Madauka, Meerakpur, 

Mahewa Patti (West), Tehsil- Karchhana, District-Allahabad, U. P., 

2, Mining unit shall comply with the conditions of Environmental Clearance issued hy State Level 

Environment Impact Assessment Authority (SEIAA) vide EC Identification No. RC23B001LIP192568 dated 

09.10.2023, and submit its compliance report to UPPCB. 

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired 

simultaneously with the expiry of mining lease/Environmental Clearance. 

4. Mining shall be done as per FC issued by SEIAA and directions given by Mining Department'Disirict 

Administration. 

5. The unit shall submit the latest copy of Audited Balance Sheet'C.A. Certificate (Fixed Assets Current 

Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In 

case CTO fee dues then it shall be submitted to the Board immediately. 

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 

from UPGWA. 

8. The domestic etfluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 

Industry shall maintain ZLD. 

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 

dust emission during mining, transportation, loading and unloading of Ordinary Sand. 

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 

the standards prescribed under E(P) Rules, 1986. 

11. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 

Board. 

12. All trucks, tractors used in transportation of Ordinary Sand shall be covered by canvas sheet to prevent 

dust emission. 

13, Water will he sprayed after loading activity (if Ordinary Sand collected could be dry condition) 

14. The dust suppression measures like water spraying will be done on the haul roads and working areas. 

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. 

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 

7. Industry shall abide by directions given by Hon'ble Court, Hon'ble NGT, MoEF & CC, Central Pollution 

Control Board, UPPCB and District Administration for protection and safe guard of environment from time 

to time. 

18. Consent fees if revised, shall be payable by industry from the date of its applicability. 

19. Industry shall comply with the relevant provisions of Environmental Laws. 

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 

suspended during the closure period and after ensuring the compliance and after revocation of closure order, 

the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. 

RAJENDRA = jwitarsncne 
SINGH ee Th 

Chief Environmental Officer (circle-2) 

Copy to:
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